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Shri Jawaharlal Nehru: Yes, that
was the position that the Govern-
ment of India took up and the
Pakistan Government did not accept
it and said it was not so.

CLOTH ALLOTMENT

+104. Shri S. N. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether c'loth requirements of
different States have been received by
Government;

(b) whether allotment of quotas has
been made to them; and

(c) if so, to what extent require-
ments of various States have been met
glvu;g the figures of allotment in each
case?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). Monthly cloth quotas
for the States were fixed in December
1948 on the basis of their population.
Actual allotments of cloth to the
States in a particular month depended

on the availability of cloth for con-
trolled distribution in that month.
No separate figures of requirements

are received from the States.

(c) A Statement is laid on the Table
of the House giving figures for Janu-
ary, February and March. [See
Appendix I, annexure No. 29].

From April onwards controlled
distribution has been relaxed owing to
failure of State nomineces to lift their
quotas. All fine and superfine, and
80 per cent. of coarse and medium
cloth can now be sold by mills to
buyers of their own choice.

Shri S. N. Das: May I know whether
in the monthly zllotments made in
1952 specifications were made regard-
ing coarse and medium cloth and
releases were made accordingly?

Shri T. T. Krishnamachari: I am
sorry I have not got the breakup of
the figures.

Shri S. N. Das: May I know whether
efforts have been made to ascertain
the requirements of coarse and
medium cloth?

Shri T. T. Krishnamachari: The
position is that the percentages have
changed from time to time in regard
to the output of coarse and medium
and fine and superfine cloth. The
output of medium cloth is perhaps
the highest and I believe that these
changes have been effected from time
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to time according to ‘he demand from
the various States. I am not in a
position to say whether there has been
any particular investigation 2nd a
variation of production because of
that fact or a variation in the aliot-
ment, because of such a demand or
as a result of such an investigation.

Shri S. N. Das: The AMinister has
said that no requiremenis had been
received from the various States. If
so, what is the basis cn which these
allotments are made?

Shri T. T. Krishnamachari: The
answer to parts (a) and (b) of the
question indicates the basis. Actual-
1y the basis is the population figures
and for the purpose of calculating the
population the figures are based on the
1941 Census. A revision would be
made when the new census figures
are available.
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[Seth Achal Singh: Is the hon.
Minister aware that most of tne State
nominees have stopped lifting their
quotas?]

Shri T. T. Krishnamachari: If it is:
a question of the state nominees not
lifting the quotas, that is a fact. By
and large, with very few exceptions,
the State nominees refused to lift their
quotas. I believe I answered a ques—
tion about it the other day.

Shri T. N. Singh: Is it a fact that
the State nominees have been unable
to lift their quotas because according
to the quotas they should compul-
sorily take a quantity of fine and
superfine cloth?

Shri T. T. Krishnamachari: At the
moment it is not a fact hecause other
arrangements have been made in res-
pect of superfine and fine cloth, but it
might have been in the past.

Shri M. A. Ayyangar: May [ know
what the effect of this relaxation is?

Shri T. T. Krishnamachari: Well, as
I said before, we do not know any-
thing about the general effect of the
relaxations made on the 17th May but
from various reports which we have
received the goods are meovicg and
very possibly—I am just hazarding a
guess—we might tide over a possible
crisis that was approaching, so far as
the near future is concerned.
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Shri Nambiar: May I know why
+*Government are not encouraging
sprodiiction of coarse and medium ecloth
for the use of the vast masses?

Shri T. T. Krishnamachari: I am
unable to accept that proposition.

Shri M. A. Ayyangar: May I know,
:Sir, if the removal of control to the
extent of 80 per cent. over coarse and
-medium cloth and permitting the mills
themselves to sell cloth to their own
‘nominees is a first step in the process
-of removing the control altogether?

Shri T. T. Krishnamachari: Well, Sir,
‘if the hon. Member draws any con-
clusions which will have a lasting
bearing on control policy I think he is
-mistaken. As I have said before, the
present removal of certain type of
controls is for a limitad period and
therefore is of a tentative character.
If conditions continue as they did
before the relaxation was made, well,
perhaps the period might be extended.
In any event Government have not
decided on any policy of decontrol and
1 can say nothing more about it now.

INDIAN AND FOREIGN UNDERTAKINGS

+105. Shri S. N. Das: Will the Minis-
ter of Commerce and Industry be
-pleased to state:

(a) whether the attention of the
‘Government of India has been drawn
‘to the resolution passed by the twelfth
Annual Conference of the All-India
*Manufacturers’ Organisation regarding
‘modification of Government’s policy of
‘non-discrimination between foreign and
Indian undertakings:

(b) if so. whether the question has
been reviewed since then; and

(¢) whether there has been any
change in the policy since then?

The Minister of Commerce and
‘Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) and (c). No, Sir.

Shri S. N. Das: What are the im-
portant features of the policy of non-

discrimination  adopted by the
‘Government that these All-India
Manufacturers require  modification

of ?

Shri T. T. Krishnamachari: The
‘position is, the Government every day
gets copies of resolutions passed by
“bodies of varying importance, and I
think“#¥s almost an impossible task
‘if wHem#ver a resolution is passed by
any body and communicated to Gov-
-ernment the Government sits down
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to review its policy in relation
to the contents of that resolu-
tion. I would therefore refer the
hon. Member to the existing policy
of the Government as indicated in the
Government of India’s Resolution on
industrial policy dated 6th April, 1948
and amended or amplified by the
statement made by the hon. Prime
Minister on April 6th, 1949 in regard
to foreign capital.

- Shri S. N. Pas: May I xnow to what
extent the adoption of this policy of
non-discrimination has heen able to
attract foreign capital in this country?

Shri T. T. Krishnamachari: I would
require notice.

Shri T. S. A. Chettiar: May I know
whether Government have a definite
policy of encouraging Indian indus-
tries and what is their policy so far
as foreign capital is concerned?

Shri T. T. Krishnamacharii In
regard to the first part of the question
the Government are always ready to
do whatever is in their power to en-
ccurage Indian capital going into
industries. As regards foreign capital
the present policy is covered by those
two documents, the Government of
India’s industrial policy statement and
the Prime Minister’s statement in
regard to foreign capital.

Shri S. N. Pas: May I know whether
it is a fact that the adootion of this
policy has made Indian -apital shy and
scarce?

Shri T. T. Krishnamachari: I am un-
able to accept that proposition.

Shri T. S. A. Chettiar: May I know
whether Government have received
any applications from South India for
the starting of certain big industries in
that area for which we understand
Government have not given support?

Shri T. T. Krishnamachari: The
particular question does not arise in
regard to the one that is being answer-
ed, but if the hon. Member would
pcint out any specific instance where
the Government has not given due
encouragement to entrepreneur from
E?iouth India I am prepared to look into
it.

Shri T.' K. Chaudhuri: May I know
if the documents referred to by the
hon. Minister do not refer to the
policy of the Government with regard
io foreign companies incorporated in
Irdia. that is invitation to foreign
companies which are operating in
India?





